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SHRI DHIRESWAR KALITA (Gau-
hati) : Sir, one minute,

MR. DEPUTY-SPEAKER : Seven minu-
tes have gone, What I would suggest is,
all these matters could be brought up before
the Business Advisory Committee. If you
address a communication, 1 will place it
before the Business Advisory Committee and
try to find out. (/mterruption) Shri Shiva
Chandra Jha.

SHRI K. N. TIWARY (Bettiah) : The
Time is over; we have to adjourn for lunch.
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MR. DEPUTY-SPEAKER: This is not
the Question Hour. 'We have already spent
nine minutes, Many matters are raised
now. The Nixon matter was raised by an
hon. lady Member from this side of the
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House. I would suggest to the Minister
concerned one thing. From next time on-
wards, you just circulate what is going to
be taken up in the next week, and if there
are suggestions, we shall put them up before
the Business Advisory Committee; not on
the floor of the House, because there is no
limit to it. It is impossible to deal with
these matters like this. Now, Dr. Melkote.

SHRI DHIRESWAR KALITA: Sir,
have you not seen me rising? (Inrerruption),

DR. MELKOTE (Hyderabad): Sir, I
support the motion made by Shri Bakar Ali
Mirza.

MR. DEPUTY-SPEAKER: 1 know
what you are going to say—it is regarding
Telengana. Has the Minister got anything
to say?

SHRI RAGHU RAMAIAH: Nothing

MR. DEPUTY-SPEAKER: Nothing.
Now, there is one point. Yesterday, I
asked the Law Minister to circulate, to give
the full reply to the communication or the
point raised under rule 377 plus the opinion
by the Attorney-General. Snri Dandeker
suggested that some time should be given
for discussion of that matter. So, we will
consider it, and then—

STATEMENT RE. MATTER UNDER
RULE 377

RESIGNATION BY VICE-PRESIDENT
ACTING AS PRESIDENT
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MR. DEPUTY-SPEAKER: Under rule
377, a point was raised, and the Minister
has made a staternent. He cannot raise it
now. Two important constitutional issues
are involved. Therefore, Shri Dandeker
suggested yesterday and you have supported
him, if I remember aright, that we should
have some sort of debate. We shall consider
it in the Business Advisory Committee,
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): Sir, 1 beg
to lay on the Table a statement on the
matter raised by Shri Madhu Limaye in the
House on the 31st July, 1969, regarding the
constitutionality of the resignation by the
Vice-President acting as President. [Placed
in Library. See No. LT—1477/69)

13.08 hrs.

The Lok Sabha adjourned for Lunch till
ten minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at ten minutes past Fourteen of the Clock.

(SHR1 VASUDEVAN NAIR in the Chair).

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
BILL—Contd.

Clause 11—Contd.

MR. CHAIRMAN : The House will
proceed with consideration of clause 11,

SHRI N. DANDEKAR (Jamnagar) :
Sir, I want to speak on my amendments
Nos. 287 and 288.

SHRI D. N. PATODIA (Jalore) : Sir,
I rise to a point of order, Before you start
the discussion I have one very important
observation to make. 1 would like to know
from the Government as to which of the
amendments which have been circulated to
the Members are in fact being moved by
them because I find in several of them there
are many contradictions, there are many
adverse situations created and before you
proceed with the Bill I would like to know
which of the amendments are being moved
and which of them are not being moved.
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THE MINISTER OF LAW AND
SOCIAL WALFARE (SHRI GOVINDA
MENON) : With respect to other clauses,
even though there are many amendments it
may so happen that government may not be
moving more then five or six amendments
altogether. When each clause is taken up,
I will submit beforehand which amendments
we are going to move.

SHRI D. N. PATODIA (Jalore) : But
each clause is dependent on other clauses.
So, we would like to know which amend-
ments are being moved so that we could
move our own amendments accordingly.

SHRI N. DANDEKER: We are actually
in a state of utter confusion. We would
like to know what exactly is the import of
the various amendments which government
want to move, The Law Minister told us a
little while ago that they will move only a
few amendments. If we could know in
advance what amendments they have in mind
to move then we can guickly focus our mind
on them and see what will be the import
of those amendments so that we can decide
which of our amendments are relevant or
irrelevant, keeping in view the amendment
moved by the government—

SHRI ABDUL GHANI DAR (Gurgaon):
1 want to submit something.

MR. CHAIRMAN : Is it on the same
point ?
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